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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD '

---nmm--‘—-—-——_a--— ------ - -

Betueeﬁ e

K.Raja Rao
'y Appllcent
And - '

1. The Director of Postal Services,
8/0 The Postmaster General,
Visakhapatnam.

2. The Suparlntendant of Post Ufflcas,
Anakapa lly Diyision,
Anakapally, Visakhpatnam Oistrict.

'3, The Chief P.,stmagter General, Hyderabad,
Andhra Circle,

4. The Director General, Dept. of Posts,
' New Dalhi.

- 5. Thae Ppstmaster Genaral, Visakhapatnam
Region, Visakhapatnam.

+ss Respondents

Counsel Por the Applicant ¢ Shri K.Venkateshuwar Rad

Counsel for the Rgspondents : Shri N.R.Devaraj, Sr.LGSC

CORAM:
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (J)

(Order per Hon'ble Shri R.Rangarajan, Member (A) )..
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(Q;der‘pér.ﬂen‘ble Shri R,Ramgarajan, Member(A) ),

— - -

~ Heard Sri Kﬁiankateshwar Rae, counsSel for the applicant
8ri N.R.Devafaj, learrned senior s$tandimg counsel for the

respondents,

T - - [,

. The O,A_ is filed prayimg te set aside the erder No,

ST/25-75 dt.8~8-95 (Annexure~I, page~8 to the OA) waereby the
applicant was reverted from the cadre of APM(A/Cs) issued by
Respordent No,l ard fer a comsequential direction te centinue

him as APM (A/Cs).

3. The case Was'@lab@rately argued by both the Counsels with

. full vigoeur.

4, - Now once agaim a fresh optior i8 given to the applicant

te ceme over under TBOP/BCR Scheme and the applicart had already
exercised his option te come under TBOP/3CR Scheme, In view of
fresh option given to him ard the applicant havimg accepted to

ceme over to TBOP/BCR, the autherities have te comsider his case

‘afresh en that basis, Ir that view, the O,a, has become infruc-

tucus as the applicant had given his eption. HeWever, liberty is
f&quested o revive this OA in case his option 18 mot accepted by

the authorities,

S Further, Coumsel for the applicant submits that ia view of

the interim orxder dated 14-9-95 the applicant had been accommodated

him, It is further sﬁated that the applicart wasg re-premoted on
18~10~95, Thus the applicant had werked oaly as Accountaat from
1-.9~95 te 17—10-95. Hence suitable directien has te be giver in
regard te treatment of period from 1-9-95 te 17-10-95.
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6. The 0.A. is dispesed of as infructuous, The fresh option
now given bf the applicant sheuld be E@ﬁsidered by the respordent
authorities inm acardance with the law and an appropriate order is
passed.r

7. If.the applicaéﬁmi; aégreiVQd by the erder to be passed

in view @fhis option, he is at liberty to file a fresh OA
under. wadms section 19 of the AT Act imstead of revivel of this
0. A. Respendent Ne, 1l ané 2 should decide the treatment of the
period frem .1-9+95 te 17-10-95 in accerdance with the law amd
advise the applicant suitably ir this cemnectien very expedi-

tieusly.

8. No @rder'as te Ccosts,

( R RANGARATAN )

Dated s8th May, 1998
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Dictated im Open Court
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Or, 1055/95

Copy toi=

1. the Director gf Postal Services, 8/o The Postmaster Gemaral,
Visakhapatnam,

]

2, The Superlntedent of -Post. Offices, Anakapally DlVlslﬂﬂ,

Anakapally, Ulsakhapatnﬂm.
3. _The Chief Postmaster General, Hyderabad, Andhra Circle.
4. The Director General, Dept. of Posts, New Delhi.
5, Ths Postmaster GCeneral, Visakhapatnam Region, yisakhapatnam,
6. One copy to Mr, K,Venkateswar Rap, Advacate, CAT., Hyd.
7. One copy to Mr. Hfﬂfﬁevaraj, SreCBSC., CﬂT.; Hyd.
8. One copy to J.R,(A), CRT.,‘Hyd:

9. One duplicate copye.
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